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(1) RErorTED INDO-SOVIET JOINT PROG-
RAMME TO SEND AN INDIAN CosmoO-
NAUT INTO SPACE.

SHRI K. LAKKAPFA (Turakur):
With your kind permission, I want
to rawse the following matter under
Rule 377

A mattet of gteai national impor-
tance and interest has been publish-
ed m the latest 1ssue of a Dellm
weekly It has been stated that In-
dia’s gpace programme includes the
launching ot an Indian into  spuce
mn a joint venture with the Soviet
Union Thie would represent Aa
double breakthrough m as much as
an Indian cosmonaut would not only
be the first Asian 1n space bul al<a
the first from the so-called Third
World According to the weekly, In-
dia 15 already making preparations
for the mmtial traimng of three pec-
ple 1n acclimatisation 1n space condi~
tions. The selected crew will later
be sent to the Soviei space facihities
in Soviet Kazakhstan for further
training before a joint flicht to 2
satellite station and return. As the
House 1s aware such joint ventures
have already been carried out by
the Soviet Union with Czechoslovak.
Polish, East German and Bulgarian
crews. Il is a matter of happiness
that India is also to be included in
such flights, But it is also a matter of
regret that such s momentous deve-
lopment has not been brought
to the notice of Parliament
and the people by the Indian Space
Ministry. Would the Minister of
Space, in this case, the Prime Minis-
ter himself enlighten the House on
the facts of the case and also inform
the House whether in his fortheom-
ing visit to the USSR he intends to
raise the matter further in relation
to the actual time table of the space
launch?
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(1) REPORTED KILLING OF SOME BORDER
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(ni) REORTED CANCELLATION OF OWN-
ERSHIP RicuTs oF DDA rLoTs FOR
WANT Or REGISTRTION BY THE PLOT
HOLDERS,

SHR] S S LAL (Bayana): B8ir,
under Rule 377 I would like to raise
the following matter of urgent pub-
lic 1mporiance,

The Delh1 Development Authority
15 gomng berserk with the implemen-
tation of a new policy of depriving
the plot-holders of thewr plots which
they had purchased through open auc-
iion at the prevalent prices then 300
plot-holders have been deprived of
their plots because of thewr alleged
lapse 1n getting the plots registered
in theirr names The DDA has abrupt-
ly cancelled the ownership of these
plots because they have not got the
plots registered in their names.

After domng this, the DDA iz de-
manding 50 per cent of the price of
plots as penalty for restoring the
pwnership of the plots. For example,
the plot-holder has paid Rs. 46,000
for a plol of the size of 250 square
métres. Now the DDA Is asking
them to remit Rs 23,000 as penalty
Here it ig pertinent {o mention that
there are hundreds of flat-holders
who have not yet got theiwr flats re-
gistered even after severa] yeafs.
Their flats have not been taken back
by the DDA. Such a penalty is alxo
not being imposed on them for their
failure to register their flats,



